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IChumanc etc. .. .Apiidicants

Versus

Unior: or Ini'ia etc, .. ,I\es;^ondents

Counsel;

c.:"ii i .-I, i-,'>,lia-';r avorti ...For the applicaiits

j-irx v^er-Tia ,.,Por the respond£:its

1. tJiiether -^^eporters of local papers rnav he ^
alloived to see the Jucigrnerr:: ?

2. To be referrol to the ^eoort er or not ?

JUl:GK3I^ (CRal)

The applicant, a£:ed about 52 years, alorsj' udtli

her son 3rij Lai filed the application on the grievarsce

of not bein3 paid the terminal benefits ^jhich accrued to

•'y
'i^h-e-ip^er-son vjhose ivhereabouts remained u^-^hnoivn for a

perio'j o~ one 3^ear, In tais connection. P.I.A,(a.t

pas.e 19j ..annexure A-I) appears to have been lodjed at

iolice Station i^twali, vJhansi on 12-4-dG and a '''.j.

\vasmade-at- - ' • the s^xirie s :at ion (Annexur e

A-II). It is stated by the ap;,d.icnntc ii; .the appiicatio:

that Shri Ran Dass .Su-aer was'-employed vdth respondent,

::o.3 as a reon in J.A.K. Office in Jhansi,
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/kara iiass SujTimer
had remained untraccd till tc-'r^r, it

-i.--. also otated that the respondents also confirmed this

iact from the Medical authorities of l->\;ayde lette^

dated 9-9-8?(Annexure A-IV), The applicrir:t 'j^s

survived by his wife, 2 daujhters and one son and

applicant no. 1 is the v/ife ot said Rail'v'Jay sm^^loyee, Shri

iva:^ Dass ;Jurnmer, In this application, she has claimed

the relief of terminal benefits due to her husband^

ueoides the compa.ssionate appointment of the eldest son,

Brij Lal-

2. The counter is not available on record, 7hoiir'~

learned counsel for the respondents h.ac :: iven th.e

in

rlc' the filing number.1020, • ^has been filedAhe PeQistry,

on 31~1--1992. Though the respondents have tahen

Prelimintiry Objection stating in the counter that the

c^pi^lication is barred by Section 20 and Pi of t'le

Administrative Tribunals Act. Jfoaievcr, it is stated

on merit that applicant no.l has not a^iplied to the

respondents for compas-srlonat e appointment of her son

till 17-.7-1991. It is further stated that as per

Railwt.y Poard circular ^lo .FCis)III/S>5/'l-?i-1/17 dutsd

15-9-06, a report v;ith the concerned police abo'it the

disappearance of the railway employee should be filed
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and e. copy of the same should be annexed to the

appxication sent to the depn.rtrnent. The WcJ'ciTnum

period given for applying to the department is one

year. The compassionate appointment ic offered till

the settlement-.of dues are paid.

not

3. The counter could/betracecl from the Ae^i stry

sOyanother copy has been talccn on recoi:d izivsr} by the

learned counsel for the applicant and duly authenticated

under the signatures of the learned counsel for the

respondents. This will forin part of the rocorj,

Ila.vinj considered the contentions of the

parties, the application can be disposed of in the

foliov/inr; manner ; -

(i) As per the Railway circular quoted obove

dated 9-9-06, the applicant no.l has to apply to the

respondent no.3, 4:hc Divisional ^eilivny ^'ana^er,

Central I^ailway, .Jhansi for the a^ant of terminal

benefits due to her husband Shri Rsjn .Dass Sunrner ivho

vris employed as I'eon in the C^ffice^ alon^ 'vith

a du.13? certified cooy of the report of the fTIv and.

other particulars which are required under the relevant

circular of the Railvjay Doard,

Gontd. . ,4A



X''- • • /

cart iio,l ^vill also ccmpACxe all tl'e

/icr-Liis elcest son for compassionate atjoointmcnt /'/as lU
fornialitlesA-nich are required to be ^one irKo-^ '̂or fr-nt

of retirement benefits or family ^^ension, as i.i)a case

nay be, which accrued to v^o legal r-pr escrt at ivo of

aach railway employee after his deata cr civil death.

Ui:lj Tae resyondents arc directe'l to dispcac' of i.he

matter preferably lathin a perior! of 3 rionfis fron the

data of the recciat of the application and if the applic-jr

aie a'ill aGa-i^i-ved, then appli cant nay cone to the

Tribanai for redress of her rrievance«

In the cir carhst ancesj the parties to berr

O'.'n Co.
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